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) ln The Cant:al Adninistrative Tribunal
‘ . _ Calcut ta Benegh

mA 469 of 2001
OA 147 of 1997}

Present 5 Hon'ble Mr. B,P. Singh, Admninistrativs Menber
Hon'ble ﬁr. Mele Chauhan, Judicial Member
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Tuw applicants have filed this application againet their

non-seleefidn for the post of Deputy'Shop S&perintanﬂant/Sééiian )

Engineer in Kharagpur lorkshop. Their preyer is that the responientl

authorities be directed to osnsiiat the applicants’ rapresentatian

for being selected and appointed on the post of Deputy Shor Superin- -7

teﬁdent/ﬁeetian_Enginesr in Kharagpur Wrkshop in aecordance with
- the Rules. | | | |

LR

2. The Pact of the case is that the appliéants were uogking

as Junior Engineer(I) at the relevant time. Selection for the post

6(“ Dy.S%/ Sction Engineer in Kharagpur Workshop was held 6n 10-7-96
~and the spplicants were declared qualified in the selection; but

subsequently they uere”pat cal led for.appearihg in the Viva-lbee téste.

The spplicants made reptesaétations dated 22-1-97 and 24=1-97 pointing

out irregulsrities committed in ths selection of She Peke Mitra who
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was reportéd badly by the Prinecipal, S.T.C. Kharagpur and the copies

- of the representations have been annexed as Annexure-C eollectively

with this 0.A.

3. The respondent authorities have contested the cass by filing
reply to the G.A. Their cass in the reply is that the mraaent applzon-'
tion is pre—métured. It hss Furthar been statad that no written reply
in regard to the aforesaid representations could be given; though the
same was considered by the competent authority after giving perscnal

hearing to the applicents as the matter yas Sub=judige.

4. W have hsard Ld. Counsel of both the partiss. The only prayer

. of the applicants is that the respondent authorities be directed to

ccnsider their reprasentations (Annexura—t) uhibh ultimately have not
beesn dacided by the responédent aufharifins{és it is evident from the
reply of the rospondents. Under this circumstances, ws ars of the viow{
that ends of justige will be met if a direction be issusd to the res-
pondent authoritias to consider and decide the rapresentat isns mar ked

as Annexure-C collectivaly within a‘reasanahie time by passingra roasanﬁ;
énd speaking ordar. 'Aécmrdihgly, the preosent G.A, is élLauad and the
competsnt autharity is directed to consider and decide the representa=-
ticns of the epplicants and pass a reasoned and speaking order af tar
hearing the applicants, if thay g0 desire ana dispose of the same within
a psriod of B(Qight) woaks'ftom the date of reezipt of this order ana
communitate the same to the applicants within 10(ten) days thersafter.
It is Further elarified that us have not entered into the merit of this
¢ase as the limited prayer of the applieants uas'thét the authority
concarned should be directed to consider their representations in

agccordance with the Rulss.
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